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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

O.A. NO.^&efeOF 2016 
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I Smt. Somaro Devi wife of Late
■r
4-,r Domon Gowala, as housewifeI
l% years residing ataged about&
& '

Daludora, P.O.Village
l
■it'I Laxmibledero, P.S. Sahapur,

iI

District Bhojpur, Bihar, Pin -I'a.

802112.t
l

... Applicant
t
i

-Versus-
t

• t

1.. Union of Inside, service)

> though the General Manger, 

Eastern Railway, Fairlie Place,
i '
r
4

Kolkata - 700 001.i!
► •
t
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2. The Divisional Railwayia >

f. Eastern Railway,Manager,
fcv- ;V ■ . c.

Howrah Division, Howrah - 1.
r- ■■ ... Respondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH

O.A73 50/1826/2016 
M, A/3 50/147/2019

Date of Order: 14.03.2019

Coram: HoiTble Mr. A.K Patnaik, Judicial Member
;

Somaro Devi -vs- Eastern Railway

Ms. B. Bhattacharjee, Counsel 
Mr. A. K. Banerjee, Counsel

For the Applicant(s): 
For the Respondent(s):

ORDER /ORAL)

A.K Patnaik. Member (T):

Heard Ms. B.Bhattacharjee. Ld. J2oimsel for the applicant, and Mr. 

Counsellor the,in extenso.A.K.Banerjee, Ld.
0

t pinistrative TribunalsThis O.A. hasjbeen iiledjmc
/ #

Act, 1985 with the foldwing pFa1st“i) An oMer dir^^^f ^4 to cS^siler the case of the
applicant for ex^rafm gluj|iJ sg^^ppgnsation lorthwith along with 
imerest\s admissiBle^under the rul^s^1uv>Ut an/delay tactics.

\ 7
ii) An order^ibectingjjthe'respOnaent to deal^with and disposed of the 
representation$-^rad^ by "S ^rolipam^h^rein in terms of Railway

pf2. icj
; 4v & ’SI e

ms' i '

Board’s Circulars?^ **

iii) To direct the respondent authorities to produce all records of the 
case at the time of adjudication for conscionable justice.

iv) And to pass such further other order or orders as your Lordships 
may seem fit and proper.” 1

Shorn of unnecessary details, the case of the applicant, as narrated by Ld.3.

Counsel, is that the applicant is the widow of Late Domon Gowala, Ex-Keyman,

who died on 15.09.2012 while on duty. The applicant made representations to the 

authorities for granting of lump sum compensation, in terms of the Railway 

Board’s Circular, as she is eligible in all respect for payment of the ex-gratia lump

j, <,
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■.T sum compensation of her late husband. Ld. Counsel for the applicant submitted 

that although ventilating her grievance the applicant has preferred representation

under Annexure-A/2 before the Respondent Nos. 1 and 2 way back on le.oa.soi*

but till date neither any response has been received by the applicant nor the

Exgratia amount has been released. She further submitted that the applicant’s

grievance may be redressed if a direction is issued to Respondent No. 1 to consider

her representation as at Annexure-A/2.

Since the specific prayer of the Ld. Counsel for the applicant,'.at this stage of4.

hearing for admission, is for consideration of applicant’s representation, having

heard Ld. utgt
dispose of this 0,A. by^direqjtng Respondent No consider the representation 

ms beer££Fed and is still pending
Jk ^ \

and girnmunicate the result
| 3 ■ I
g ordejgpwifhin a period of six 

eriHt is mide clear that if after

_ ____ __ ___ ___ ^i&^ce pf^hejippliedmis^umLCo be genuine and she is

otherwise entitled then expedi^ous-steps betaken 

weeks to release the Exgratia amount. I also make it clear that if in the meantime

;

of the applicant unde

/ J? Iconsideration, as per Ttiles
C

thereof to the applicanf in a

: weeks from the datejof recei
//

such consideration the sri
XJ

fhin a further period of six

the said representation has already been considered and disposed of then the result

thereof be communicated to the applicant within a period of two weeks.

With the aforesaid observation and direction, this O.A. stands disposed of./ 5.

:: Consequently, M.A. No. 147/2019 is also disposed of. No costs.

i
As prayed for by the Ld. Counsel for the applicant, copy of this order, along 

with paperbook be transmitted to Respondent No. 1, for which, she undertakes to 

deposit the cost with the Registry within a week.
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Copies of this order be handed over to the Ld. Counsel for the parties.
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(A.KTPatnaik)
Member(J)
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